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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH BANGALORE

DATED THIS THE 28TH SEPTENBER, 1987

Present: Hen'ble Shri P. Srinivansan..... ... Member (A)
Hen'ble Shri Ch,Ramakrishna Rao..... Member (J)

APPLICATION NO. 632/87(F)

Y.S5. GOPALA PAO,
APl = Avenue Road,
Bangalore-560 002, Applicant

(Shri M, Madhusudan,,.....Advecate)

l. Senior Superintendent
of Post Offices,

Bangalore VWest Division,
Bangalere,

2. Director of Postal Services
Office of the Post Naster
General, Karnataka Circle,
Bangalore,

3. P&T Board,

Nember, Administration,
New Delhi, Respondents

(Shri M, Vasudeva Rae......Advocate)

This application has come up for hearing
before this Tribunal te-day, Hon'ble Member (A)
made the follawing :

The applicant is currently working as
Assistant Pest lMaster (APV) in the PRT Department,
Karnatakal, Disciplinary proceedings were
initiated against him when he was working in
the Avenue Road Post Office, the charge levelled
being that certain insured articles received
in that Post Office had been misplaced and
that he had been careless. The proceedings

ended in an erder directing the applicant
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to pay a sum of %.4,000/- being the loss eccasioned
by his negligence, Thereafter, the applicant
became due for crossing Efficiency Bar (EB)

with effect frem 1.8.1985 but he was not 3llowed
£o do so, Against the order stopping him at

the EB the applicant made a reprecentation

en 6.7.1986, His complaint is that this
representation has se fa} not been disposed

of and that he continues to stagnate at the

EB, The prayer in this applicaticn is that
Respondents No.2 be directed to dispose of

this representation or allow him to cress EB.

2% Shri M. Madhusudan, learned counsel

for the applicant, reiterates that the applicant's
representation against the order stopping him

at the EB though sent as early as on 6,8,1986
still remains to be disposed ef., It is net

fair that his representatien should remain

unattended and he still be stopped at EB,

3 | Shri M.V. Rao submits that the
applicant's representation dated 6.8,1986 wa3s
~addressed to the P&T Board, Delhi, while it
should have been addressed to the Post Master
General (PNG). In Novermber 1986 he had been
informing to address a fresh representation

to the proper authority but the applicant

had not done so. That is why jis representatien

had hot been disposed of,

4, Ve have perused the records ef the
PMG's effice produced by Shri N,V. Rao, It

is true that the representatien dated 6.8.1986
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"t was addressed by the applicant te the PR&T Board,
The PRT Board returned it to the PMG aleng with
an endorserent dated 22,2,1986 for information
and further necessary actien, Vie are unable to
see why the PMG ceuld not at that stage treat
it as a representation to him and dispose of
it accordingly instead of asking the applicant
tc make @ fresh representation addressed to
him. There is no point being hypertechnical
when the authority concerned has the representation
before it, albeit addressed to a wrong authority,
and can consider and dispose ef it, Unfortunately
the PMG is not shown as a Respondent, However,
we vouled direct Respondent 2 viz, the Directer
of Postal Services to convey our directien to
the PG te treat the representation dated
6.8,198C as having been made to him and to
dispese ofi;ith all expeditien and in any
case net later than thres months from the date
of receipt of this order,

D4 . Let 2 copy of this order be sent teo

the PNG, Karnatzka, fer necessary actien.

6. In the result the applicatien is
i alleved. Parties to bear their own cests,
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